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along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on. [Placeq in Library, See No.
L'T-8788|74].

REPORT OF COMPTROLLER AND AUDITOR
GENERAL OF INDIA FOR 1973—UNiON
GOVERNMENT (COMMERCIAL) RE.
NATIONAL CoAL DEVELOPMENT CORP
Ltp. aNp CEMFNT Conpr. OF INDIA
Lo,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): T beg to lay on the Table @
copy of the following parts (Hindi
and English versions) of the Report
of the Comptroller and Auditor
General of India for the year 1973~
Union Government (Commercial),
under article 151(1) of the Consti-
tutior

Part II—Appraisal of the work-
ing of the National Coal Develop-
ment Corporation Limited,

Part III—Appraisal of the work-
ing of the Cement Corporation of
India Limiied. |[Placed wn Labrary.
See No. LT-8789|74].

CERTIFIED ACCOUNTS Or KHADI AND
VILLAGE INDUSTRIEs COMMISSION
FOR 1972-73

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A
P. SHARMA): On behalf of Shri
Ziahur Rahman Ansari I beg to lay
on the Table—

(i) A copy of the Certified Ac-
counts of the Khadi and Village
Industries Commission for the year
1971-72 together with the Audit
Report, thereon (Hindi and Eng-
lish versions) under sub-section
(4) of section 23 of the Khadi
and Village Industries Commission
Act, 1958.

(ii) A statement (Hindi and
English versions) showing reasons
for delay in laying the above docu-
ment, [Placed in Library. See No.
LT-8780|74).

DECEMBER 18, 1974

Papers Ldwd 252

REPORT ON EXECUTION OF PROVISIONS
OoF MONOPOLIEs AND RESTRICTIVE
TRADE PRrACTICEs AcT, 1969 FOR

THE PERIOD FROM 1ST JANUARY
10 31sr DECEMBER, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): I  begto
lay on the Table—

(i) A copy of the Report per~
taining to the execution of the
nrovisions of the Monopolies and
Restrictive Trade Practices Act.
1969, for the period 1st January
1973 to 31st December, 1973 under
section 62 of the said Act

() A statement (Hind and
English versions) explaining the
reasons for not laying simultane-
ously the Hindi version of the
above Report. [Placed in Library
See No LT-8791'7ay.

CENTRAL WAKr COuUNciL (AMENL-

MENT) Rures, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to lay
on the Table a copy of the Centrai
Wakf Council (Amendment) Rules,
1974 (Hind1 and English versions)
published in Notification No. S.0. 226y
i Gazette of India dated the 7tn
September, 1974 under sub-section
(3) of section 8D of the Wakf Act,
1954. [Placed m Labrary. See No, LT-
8792|74].

INDIAN TELEGRAPH (TENTH AMEND-
MENT) Rures, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): 1
beg to lay on the Table a copy of
the Indian Telegraph (Tenth Am~
endment) Rules, 1974, (Hindi and
English versions) published in Noti-
fication No. GSR 685(E) in Gazette
of India dated the 25th November,
1874, under sub-section (5) of sec-



